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[Shrimati Indira Gandhi]

As 1egards kerosene the proposed duty
is only two paise per litre. Taking into
accourt the weightage of the index of
wholesale prices of the different commodities,
on which taxes are being increased, the
increase should not go to more than half
per cent even if the entire burden of the
additional taxation is passed on to the
consumer.

There is no single unchangeable defini-
tion of the words ‘luxury’ and ‘pecessity’.
As incomes go up, sanitary ware or preserved
foods may be regarded as necessities. But
if resources are to be enlarged, it cannot be
argucd that commeodities like preserved
foods or sanitary wars should escape taxa-
tion altogether. While  considering the
incidence of taxation on the lower income
groups, we should not ignore the beneficial
impact of the welfare schemes proposed,
such as family pensivn, schemes for
industrial workers, enhanced minimum
pension for Government servants, child
welfure programmes etc.

As 1 said earlier, price stability is
essential for social justice and rising prices
do cause social tension. In assessing (bhe
price situation it would be highly misleading
if estimates are made on the basis of trends
over one or two months, Let us not invoke
the horrors of the inevitable failure of the
monsoon or some such thing. The average
level of wholesale prices between April 1969
and January 1970 was roughly three per
cent higher than the average level during the
corresponding period of previous year.
Between the middle of January and the
middle of February this year, the wholesale
price index remained stable after rising for
about three months. The credit measures
taken by the Reseive Bank are beginning to

have sowe effect. One hon. Member was
needlessly harsh on the Reserve Bank,
particularly on its Governor, who has

redered distinguished service to the country
in more than one capacity.

The events of the last few months have
brought about much-needed discussion and
heart-scarching in the political forces of the
country and there is 8 movement towards a
certain crystallisation, which will help us to
pursue more efficiently our positive social
urd economic objectives. It is not surpris-

VAL CH 17, 1550

D.G.on Accoumt (Gen.) 128
1970-71

ing that critics are unable to find anything
new in the Budget because they have failed
to appreciate one simple fact. If we are to
carry forward this great nation to its right-
ful destiny at a crucial period of history, we
have to bring about simultaneous transforma-
tion in our social, political and economic
life.

SHRI PILOO MODY : We will also
need a better Government.

SHRI INDIRA GANDHI In this, I
am aware, we are not advocating anything
very new but the Budget does indicate the
directions in which we intend to move
forward. Shri Chandrajit Yadav has
referred to these. 1 was also glad that
a dispassionate observer such as Shri Tenneti
Viswanatham has focussed the attention of
this House on these initiatives. 1 am glad
also that Shri Dwivedy has recognised the
pnew departures which  the Budget makes
specially in the direction of social equality.

No one can be more keenly aware of the
fact that we have tried to achieve in the
Budget only a small but sigoificant beginning.
But, as I have said on previous occasions
here, the greatest distances can be covered
by small steps and this Budget is obe such
step. I have no doubt that it will lead us
to other steps and the country will be able
to go ahead with greater dynamism, vigour
and speed.

18.33 hrs.

DAMANDS®* FOR GRANTS ON
ACCOUNT, 1970-71

MR. SPEAKER : We are
little behind schedule, Already it is 6.30
and friends from Himachal are very
impatient. What I propose is that either we
have a longer sitting today to dispose of the
Vole-on-Account Demands or we do away
with the Lunch Hour tomorrow und discuss
it tomorrow.

SOME HON. MEMBERS : No, no.

SHRI JYOTIRMOY BASU (Dismord
Harbour) : That is better.

already a

*Moved with the recommendation of the President,
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SHRI PILOO MODY (Godhra) : Let us
do away with the Luoch Hour and save
food.

MR. SPEAKER : All right ; Let us take
up item No. 6 Demands for Grants on
Account.

Demand No. 1—Ministry of Defence

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 30,95,000 be granted to the President,
account, for or towards defraving the
charges during the year ending on the
3lst day of March, 1971, in respect of
‘Ministry of Defence'*".

Demond No. 2—Defence Services,
Effective—Army
MR. SPEAKER : Motion moved :

“That 1 sum not  excecding

Rs. 1,31,14,81,000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in resPect of ‘Defence Services, Effective-
Army" ",

Demand No. 3— Defence Services Effective-
Navy

MR. SPEAKER : Motion moved :

“That a sum mnot  exceeding
Rs. 9,71,50,000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of ‘Defence Services, Effective-
Navy' ",

Demand No. 4—Delence Services Effective-
Alir Force
MR. SPEAKER : Motion moved :

“That a sum not  exceeding

Rs. 35,25,00,000 be granted to the
President, on account, for or lowards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of ‘Defence Services, Effective-
Air Force'™,

Demand No. 5- Defence Services Noo-
Efective

MR. SPEAKER : Motion moved :
“That & sum pot exceeding

Rs. 7,6633,,00 be granted to the
Pres dent, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of ‘Defence Services, Non-
Effective’ .

Demand No. 6 -Ministry of Education and

Youth Services
MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 19,37,000 be granted to the Presi-
dent, for or towards defraying the
charges during the ycar ending on the
3lst day of March, 1971, in respect of
‘Ministry of Education and Youth
Services' "',

Demand No. 7— Education

MR. SPEAKER : Mution moved :

“That a sum not  exceeding
Rs. 114575000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 3ist day of March, 1471,
in respect of ‘Education’ ™.

Demand No. 8 —Archaeology

MR. SPEAKER : Motion moved :

“That a sum nol exceeding
Rs. 27,29,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3ist day of March, 1971, in respect of

» o

'Archaeology’.

Demand No. 9—Survey of India
MR, SPEAKER : Motion moved :
“That a sum not exceeding
Rs. 1,00,75000 be granted to the
President, on account, for or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of *Survey of India’.”

Demand No. 10— Grants to Council of

Scientific and Industrial Research

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 3,42,21000 be granted to the
President, no account, for or tiwards
defraying the charges during thc year

ending o the 3lst day of March, 197,
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in respect of ‘Grants to Council of
Scientific and Industrial Research'.”

Demand No. 11—Other Revenue Expendi-

ture of the Ministry of Education and
Youth Services

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 75:51,000 be granted to the Presi-
dent, on account, for o1 towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Education and Youth
Services'."

Demand No. 12— External Affairs
MR. SPEAKER : Motion moved :

“That a sum  not exceeding
Rs. 44219000 be granted to the
President, on account, fo. or towards
defraying the charges during the year
ending on the 31st day of March, 1971,
in respect of ‘External Affairs' "

Demand No. 13—Other Revenue Expendi-

tare of the Ministry of External Affairs
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,80,27,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of 'Other Revenue Expenditure
of the Ministry of External Affairs.”

Demand No. 14—Miopistry of Floance
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. §7,35,000 be granted to the Presi-
dent, on account, for or towards defry-
ing the charges during the year ending
on the 31st day of March, 1971. in
respect of *‘Ministry of Finance'.™

Demand No. 15— Customs

MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 1,69,52,000 be granted 10 the Presi-
dent, on account, for or towards defray-
irg the charges during the ycar ending
on the 31st day of March, 1971, in
respect of “Customs”.”
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Demand No. 16—Union Excise Dutles

MR. SPEAKER : Motion moved :
“That a sum not exceeding
Rs. 2,89,87,000 be granted ‘o the Presi-
dent, on account, for or ‘owards defry-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Union Excise Duties’."

Demand No. 17—Taxes of Income inclu-

ding Corporation Tax, etc.
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs, 3,15,95,000 be granted to the Presi-
dent, on uccouat, for or towards defry-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Tuxes on Income including
Corporation Tax, etc’.”

Demand No. 18—Stamps
MR. SPEAKER : Motion moved °

“That a sum mt exceeding
Rs. 78,10,000 ke granted to the Presi-
dent, on account, for or towards defry-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Stamps’.”

Demand No. 19—Audit

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 4,65,00,000 be granted to the Presi-
dent, on account, for o1 towards defry-
ing the charges during the year ending
on the 3ist day of March, 1571, in
respect of ‘Audit”.”

Demand No. 20—Currency and Colnage
MR. SPEAKER : Motion moved :
“That a sum not  excecding
Rs. 2,75,39,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in

(Rl

respect of ‘Currency and Coinage'.

Demand No. 21— Miots
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 60,01,000 be granted to the Presi-
deat, on account, for or towards defray-
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ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Mints"."”

Demand No. 22—Kolar Gold Mines
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,15,52,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the ycar ending
on the 3lst day of March, 1971, in
respect of Kolar Gold Mines',”

Demand No. 23—Pensions and Other

Retirement Benclits

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 2,50,36,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Pensions and Other Retire-
ment Benefits®."”

Demand No. 24-—Opium Factories and

Alkaloid Works
MR. SPEAKER : Motion moved :

“That a sm not exceeding
Rs. 4,64.38 000 be granted to the Presi-
dent, o1 account, for a towards, defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of *Opium Factories and Alkaloid
Works'.”

Demand No, 25—Other Revenue Expendi-

ture of the Ministry of Finance

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 5,37,46,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
reipect of ‘Other Revenue Expenditure
of the Ministry of Finance'.”

Demand Neo. 26—Grants-in-aid to Statc

and Union Territory Governments

MR. SPEAKER : Motion moved :

“That & sum not  exceeding
Rs. 82,52,19 000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
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on the 31st day of March, 1971, in
respect of ‘Grants-in-aid to State and
Union Territory Governments'.”

Demand No. 27—Miscellancous Adjust-

ments between the Central and State
and Unlon Territory Governments

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 6,8),000 be granted to the President,
on account. for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Miscellancous Adjustments between the
Central and State and Union Territory
Governments'.”

Demand No. 28 —Pre-partition Payments

MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 17,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3ist day of March, 1971, in respect of

‘Pre-partition Payments’.

Demand No. 29 —Minlstry of Food, Agri-

culture, Commnnity Development and
Cooperation

MR. SPEAKER : Motion moved :

*That a sum not exceeding
Rs. 34,20,000 be g d to the President,
on account, for or lowards defraying the
charges during the year ending on the
st day of March, 1971, in respect of
‘Ministry of  Food, Agriculture,
Community Development and Corpo-

ration’,

Demand No. 30 - Agriculture
MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 2,43,84,000 be graoted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Agriculture’.”

Demand No. 31—Payments to Inodian

Council or Agricalturel Research
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 3,06,17,000 be granted to the FPresi-
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dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Payments to Indian Council
of Agricultural Research’.”

Demand No. 32 —Forest
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 13,44,000 be granted to the President,
on account, for or towards defraying the
charges during the vear ending on the
3lst day of March, 1971, in respect of

"o

‘Forest’,

Demand No. 33 —=Other Revenne Expendi-

ture of the Ministry of Food, Agricul-
tare, Community Development Coopera-
tion

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. §,39,41,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Food, Agricultural,
Community Development and Coopera-
tion'."

Demand No. 34 —~Minlstry of Forelgn

Trade
MR. SPEAKER : Motion mnved :
“That a sum not  exceeding

Rs. 8,81,000 be gianted to the President,
on account, for or towards defraying the
cha ges during the year ending on the
31st day of March, 1971, in respect

UKL

of Ministry of 'Foreign Trade'.

Demand No. 35—Forelgn Trade
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 14,13,11,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of *Foreign Trade'."”

Demand No. 36 —Other Revenue Expendl-

diture of the Ministry of Foreign Trade

MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 1,27,94,000 be granted to the Presi-
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dent, on acenunt, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971 in
respect of '‘Other Revenue Expenditure
of the Ministry of Foreign Trade'.”

Demand No, 37—MlInistry of Health and

Family Planning and Works, Houosing
and Urban Development
MR. SPEARER : Motion moved :

“That a sum not exceeding
Rs. 12,13,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in aespect of
‘Ministry of Health and Family Planning
and Works, Housing und Urban Develop-
ment"."

Demand No. 38 —Medical and Public
Health
MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 4,33,01,000 be granted to the Presi-
dent, ¢n account, for or towards defray-
ing the charges during the year ending
on the 3lst dhy of March, 1971. in
respect of ‘Medical and Public Health."

Demand No. 39 —Public Works

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 7,11,94,000 be granted to the Presi-
dent, on account for or towards deflray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
in respect of "*Public works',”

Demand No. 40—Stationery and Printing

MR, SPEAKER ; Motion moved :

“That a sum not exceeding
Rs. 2,52,88,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year euding
on the 31st day of March, 1971, in

respect of ‘Stationery and Printing’.

Dcmanp No. 41--Other Revenue Expendi-

ture of the Ministry of Health and
Famlly Planning and Works, Housing
and Urban Development

MR. SPEAKER : Motion moved :

“That a sum not cxceeding
Rs. 48,88,000 be granted to the President,
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on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Other Revenue Expenditure of the
Ministry of Health and Family Planning
and Works, Housing and Urban Develop-
mt.."

Demand No. 42—Ministry of Home

Affairs

MR, SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 30,81,000 be granted to the President,
oo account, for or towards defraying the
charges during the year endiog on the
31st day of March, 1971, in respect of
‘Ministry of Home Aflairs"."”

Demand No. 43 —Cabinet

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs 12,28,000 be granted to 1the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Cabinet”.”

Demand No. 44-—-Administration of Jastice

MR. SPEAKER : Motion moved :
“That a sum not  exceeding
Rs. 43,000 be granted to the President,
on account, for or towards defraying the
charges during the vear ending on the
31st day of March, 1971, in respect of
‘Administration of Justice'.”

Demand No. 45 —Police

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs, 11,51,35,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Police’.”

Demand No. 46— Census

MR, SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 1,04,64,000 bz granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Census’,” )
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Demand No. 47 —Statistlcs

MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs, 69,56,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Statistics".”

Demand No. 48 —=Privy Purses and Allow-

ances of Indian Ralers

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 38,000 be granted to the President,
on account, for or towards defraying the
charges during the vear ending on the
31st day of March, 1971, in respect of
‘Privy Purses and Allowances of Indian
Rulers',”

Demand No. 49 —Territorial and Political

Penslons

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 4,80,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3ist day of March, 1971, in respect of
‘Territorial and Political Pensions'."

Demand No. 50—Delhl

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 8,53,93,000 be granted to the Presi
dent, on accouwt, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Delhi’."

Demand No. 51 —~Chandigarh

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,20,47,000 be granted to the Presi-
dent, on account, for or towards detray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Chandigarh’.”

Demand No, 52 —Andaman Nlicobar Is-

lands
MR. SPEAKER : Motion moved :
“That & pum DOt  exceeding
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Rs. 1,55,23,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Andaman and Nicobar
Islands',”

Demand No. 53—Tribal Areas
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 4,62,61,000 be granted to the Presi-
dent, on account, for cr towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of *Tribal Areas'."”

Demand No. 54— Dadra and Nagar Harvell
Area

Demand No. 55—Laccadive,

MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 11,41,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Dadra and Nagar Haveli Area".”

Minicoy and
Amindivl Islands

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 22,20,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Laccadive, Minicoy and Amindivi
Islands'.”

Demand Ne. 56— Other Revenve Expendi-

De

tore of the Ministry of Home ANairs

MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 2,19,31,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Home Affairs'.”

mand No. 57-—Misistry of Indusirial
Development, Internal Trade and Com-
pany Affairs

MR. SPEAKER : Motion moved :
“That a sum pot  exceeding
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Rs. 16,11,000 be granted to the President,
on ac:ount, for or towards defraying the
charges during the year ending on the
3ist day of March, 1971, in respect of
‘Ministry of Industrial Development,
Ioternal Trade and Company Affairs’.”

Demand No, 58 —Industries
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 92,55,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3]st day of March, 1971, in respect of
‘Industries’.”

Deman No. §9 —Salt
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 12,37,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day ol March, 1971, in respect of
‘Salt’,”

Demand No, 60 —~Other Revenue Fxpendi-

ture of the Ministry of Industrial
Development, Internal Trade and
Company Affairs

MR. SPEAKER : Motion moved :

“That =& sum not  exce=ding
Rs. 2,65,85,000 be granted 1o the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31t day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Industiial Develop-
ment, Internal Trade and Company
Affairs'.”

Demand No. 61 —Minlstry of Information

and Broadcasting
MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 4,36,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
3ist day of March, 1971, in respect of
‘Ministry of Information and Broad-
casting”,”

Demand No. 62—Broadcasting
MR. SPEAKER : Motion moved :

“That & sum not  cxceeding
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Rs. 2,11,48,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Broadcasting’.”

Demand No. 63—Other Revenue Expendi-
ture of the Ministry of Information and
Broadcasting

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,34,94,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Information and
Broadcasting'."”

Demand No. 64—Minlstry of Irrigation and
Power

MR. SPEAKER : Motion moved ;

“That a sum not exceeding
Rs. 7,48,000 be granted to the President,
on account, for or towards delraying the
charges during the year ending on the
3Ist day of March, 1971, in respect of
‘Ministry ol Irrigation and ower’."

Demand No. 65—Multipurpose River
Schemes
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 53,11,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
Jist day of March, 1971, in respect of

‘Multipurpose River Schemes’.

Demand No, 66—Other Revenue Expendi-
tore of the Mioistry of Irrigation and
Power

MR. SPEAKER : Moved Motion :

“That a sum not  exceeding
Rs. 1,69,98,000 be granied to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Irrigation and
Power".”
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Demand No. 67—Minister of Labour

Employment and Rehabilitation
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 14,90,000 be granted to the President,
on account, for or towarns defraying the
chargss during the year ending on the
31st day of March, 1971, in respect of
‘Ministry of Labour, Employment and
Rehabilitation'.”

Demand No. 68—Director Gencral, Mines

Safety

MR. SPEAKER : Motion moved :
“That a sum not exceeding
Rs. 10,18,000 be gianted to the President,
on account, for or towards defraying the
charges during the year ending on the
list day of March, 1471, in respect of
‘Director General, Mines Safety’.”

Demand No. 69—Labour and Employment

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 3,11,14,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during th* year ending
on the 31st day of March, 1971, in
respect of ‘Labour and Employment®.”

Demand No. 70 ~Expenditure on Displaced

Persons
MR. SPEAKER : Motion moved :
“That & sum not exceeding
Rs. 1,31,05,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respact of ‘Expenditure on Displaced
Persons'."”

Demand No. 71 —Oither Revenve Expeodi-

tore of the Minlstry of Labour, Employ-
ment aod Rebabllitation

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,76,000 be granted to the President,
on account, for or towards defraying the
charges during the ycar ending on the
3Ist day of March, 1471, in respect of
‘Other Revenue Expenditure of tre
Ministry of Labour, Employment and
Rehabilitation™.”
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Demaud No, 72—Ministry of Law

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 15,98 000 be granted to the President,
©Ou account, ‘or or towards defraying the
charges duripg the year ending on the
31st day of March, 1971, in respect of
‘Ministry of Law".”

Demand No. 73—Other Revenue Expendi-

ture of the Minlstry of law

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 34,12,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges dusing the year ending
on the 3lst day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Law"."

Demand No. 74—Ministry of Pctrolsum

and Chemicals and Mines and Metals

MR. SPEAKER : Motion moved :

‘That 8 sum not  exceeding
Rs. 8,968,000 be granted to the President,
on account, for or towards defraying
the charges during the year ending on
the 31st day of March, 1971, in respect
of Ministry of Petroleum and Chemicals
and Mines and Metals".”

Demand No. 75—Geological Survey

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,87,52.000 be granted 1o the Presi-
dent, on account, for or towards defray-
ing the cliarges during the year ending
on the 3lst day of March, 1471, in
respect of ‘Geological Survey*.”

Demand No. 76—Other Revenue Expendi-

ture of the Ministry of Petroleum and
Chemiculs and Mines and Metals

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs 2,85,03,000 be granied to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of 'Other Revenue Expenditure
o' the Ministry of Petroleum and Chemi-

X
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Demand No. 77 —Minlstry of Shipplog and

Transport
MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs. 24.24,000 be granted 1o the President,
on account, for or towards defraying the
charges during the year endiog on the
31st cay of March, 1971, in respect of
‘Ministry of Shipping and Transport®.”

Demand No. 78 -- Roads

MR. SPEAKER : motion moved :

“That a sum not  exceeding
Rs. 3,79,97,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of ‘Roads'.”

Demand No. 79—Mercantile Marine
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 72,16,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, ‘971, in
respect of *Mercantile Marine".”

Demand No, 80--Lighthouses and Lightships

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 23,83.000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Lighthouses and Ligbtships'."”

Demand No. 81— Other Revenue Expendilure

of the Ministry of Shipping 9nd Transport
MR. SPEAKER : Motion moved :

“That a sum not excecding
Rs. 84,22,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 'Ist day of March, 1971, in
respect of ‘Other Revenue Expenditure
of the Ministry of Shipping end

Transport’,

Demand No. 82—Mioistry of Steel and Heavy

Enginecring

MR. SPEAKER : Motion moved :
“That & sum not exceeding

Rs. 4,39,000 be granted to the President,
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on account, for or towards defraying the
charges during the year endiog on the
dist day of March, 1971, in respect
of *Ministry of Steel and Heavy
Engineering’."”

Demand No. 83—Other Revenue Expenditure

of the Ministry of Steel und Heavy
Engineering

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 16,32,000 be granted 10 the Presi-
dent. on account, for or towards defray-
ing the charges during the yeir endiog
on the 3'st day of March, 1971, in
respect of ‘Oiher Revenue Expenditure
of the Ministry of Sieel and Heavy
Engineering”.”

Demand No. 84—Ministry of Supply
MR. SPEAKER : Motion moved :

“That a4 sum not exceeding
Rs. 16,84,000 be granted to the Presi-
dent, on account, for or owards defray-
ing the charges dusing the vear ending on
the slst day of March, 1971, in respect
of ‘Mimistry of Supply".”

Demand No. B85 - Supplics and Dispossls
MR. SPEAKER : Motion moved :
“That a sum not  exceeding
Rs. 73,08000 be granted to the Presi-
dent, on account, for or towards defray
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Supplies and Disposa's"."

Depand Ne. 84—Other Revepue Expenditure

of the Ministry of Supply
MR. SPEAKER : Motion moved :

“That a sum not excoeding
Rs. 7,38,000 be granted to the President,
on account, for or lowards defrayirg the
charges during the year ending on the
3lst day of March, 197, in respect of
‘Other Revenue Expenditure of the
Miaistry of Supply”.”

Demsnd No. 87—Ministry of Toorism and

Civil Aviatlon
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 4,20,000 be grapted to the President,
on account, for or towards defraying the
charges during the year ending op the
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3ist day of March, 1971, in respect of
‘Ministry of Tourism and Civil
Aviation"."”

Demand No. 8 —Meteorology

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 83,53,000 be granted to the Presi-
dent, on account, for vr towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Meteorology'.”

Demand No. 8%—Avlation

MR. SPEAKER : Motion moved :

“That a sum  not exceeding
Rs. 2,36,68,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Aviation'."

Demand No. 90— Other Kuvenue Expenditure

on the Ministry of ‘Tourism and Civil
Aviation

MR. SPEAKER : Motion moved :

‘That a sum  nol exceeding
Rs. 72,06,000 b: grunted to the Presi-
dent, on account, for or towards defray-
ing the charges during the ycar ending
on the 3l1st day «f March, 1911, in
respect of ‘Other Revenue Expenditure
of the Ministry of Tourism and Civil
Aviation”."”

91— Department of Atomle
Energy
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs, 5,36,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Department of Atomic Energy’."”

Demand No. 92— Other Revenwe Expenditure

of the Department of Atomic Energy
MR. SPEAKER : Motion moved :

“That & sum not  exceeding
Rs. 6,37,36,000 be granted to the Presi-
dent, on sccount, for or towards defray-
ing the charges during tbe year ending
oo the 31st day of March, 1971, in
respect of "Other Rewenue Expenditure
of the Department of Atomic Encrgy’."
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Dm‘:d No. 93— Depsrtment of Communi- ‘Other Revenue Expenditure of the
Cations Department of Communications’.”
MR. SPEAKER : Motion moved :

“That a sum  not exceeding
Rs. 2,75,000 be granted to the President,
on account, for or fowards defraying the
charges during the year e¢nding on the
31st day ol March, 1971, in respect of

»an

‘Department of Communications’,

Demw#nd No. 94—Overseas Communications

ice

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 72.57,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3st day of March, 1971, in
respect of ‘Overseas Communications
Service"”

95. Posts and Telegraphs
(Working Expenses)
MR. SPEAKER : Motion moved :

“That a sum not  cxceeding
Rs. 41,44,56,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of ‘Posts and Telegraphs (Working
Expenses)’.”

Demand No. 96— Posis and Telegraphs— Divi-

dend to General Revenues, Appropriation
to Rescrve Funds and Repayments of Loans
from General Revenues

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 6,32,13,000 be granted to the Presi-
dent, on account, for or towards deflray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Posts and Telegraphs—Dividend
to General Revenues, Appropriation
to Reserve Funds and Repayments of

LR

Loans from General Revenues’,

Demand No. 97— Other Revenve Expenditure
of the Department of Communications
MR. SPEAKER : Motion moved :
“That a sum not exceeding
Ra, 7,50,000 be granted to the President,
on account, for or towards defraying the

charges during the year ending on the
3lst day of March, 1971, in respect of

Demand No.

Demand No. 98—Department of Parliamcn-

tary Affairs

MR. SPEAKER : Motion moved :
“That a sum not  exceeding
Rs. 2,14,000 be granted to the President,
on accoun', for or lowards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Department of Parliamentary Affairs’.”

99—Dcpartment of Social
Welfare
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 3,37,000 be granted to the President,
on accont, for or towards defraying the
charges during the year ending on the
Jist day of March, 1971, in respect of
‘Department of Social Welfare’.”

Demand No. 11 0—Other Revenue Expenditure

of the Depariment of Sociul Welfare
MR. SPEAKER : Motion moved :

“That a sum  not exceeding
Rs. 1,57,41,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Other Reveune Expenditure
of the Department of Social Welfare'."

Demand No. 101—Planning Commission

MR. SPEAKER : Motion moved :
“That a  eum not  exceeding
Rs. 2528,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Planning Commission®."”

Demand No. 102—Lok Sabha
MR. SPEAKER : Motion moved :

“That a sum not  exceedin®
Rs, 46,44,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of ‘Lok Sabha’.”

Demand No. 103—Rajya Sabha
MR. SPEAKER : Motion moved :
“That & sum pot  exoceding
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Rs. 18,18,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3Ist day of March, 1971, in
respect of *Rajya Sabha'.”

Demand No. 104—Secretariat of the Vice-

President
MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 55,000 be granted to the President,
on account, for or towards defraying the
charges during the year endiog on the
3lst day of March, 1971, in respect of

Xl

‘Secretariat of the Vice-President’,

Demand No. 105—Defence Capital Outlay

MR. SPEAKER : Motion moved

“That a sum not  exceeding
Rs. 23,16,67,000 be granted 1o the Presi-
dent, on account, for or toaards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Defence Capital Outlay'."”

Demand No. 106 --Capital Outlay of the

Ministry of Fducation and Youlh Services

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 7509000 be granted to the Presi-
dent, on account, for or 1owards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Capital Outlay of the
Ministry of Education and Youth
Services'.""

Demand No. 107—Capital Outlay on the India

Security Press
MR. SPEAKER : Motion moved :

“That a sum jnot exceeding
Rs. 7,41,000 be grant=d to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 197/, in respect of
‘Capitai Outlay on the India Security
Press".”

Nemand No. 108 —Capital Out'ay on Currency

and Coinage
MR. SPFAKER : Motion moved :
“That a sum not  exceeding
Rs. 2,43,61,000 be granted to the Presi-
dent, on account, for or towards defray-
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ing the charges during the year ending
on the 3lst day of Macch, 1971, in
respect of ‘Capital Qutlay on Currency
and Coinage'."”

Demand No. 109-- Capital Outlay on mints

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 836,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
st dav of March, 197!, in respect of
‘Capital Outlay on Mints"."

Demand No, '10 =Capital Outlay on Kolar

Gold Mines

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 23,77,000 be granted to the Presl-
dent, on account. for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of *Capital Outlay on Kolar Gold
Mines'."

111 —Commuted Value of
Penslons

MR. SPEAKER : Motion moved :

“That a  sum not  exceeding
Rs. 1,1¥,87,000 be granted 10 the Presi-
dent, on account, for or towards defray-
ing he charges during the year ending
on the 3ist day of March, 1971, in
respect  of ‘Commuted Value of
Pensions'.”

Demand No. 112- Other Capital Outlay of

the Ministry of Finance
MR. SPEAKER : Motion moved :
“That a sum not exceeding
Rs. 40,33,03,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of '‘Other Capital Outlay of the
Ministry of Finance'."

Demand No. 113—Capital Outlay on Grants

to State Governments for Development

MR. SPEAKER : Motion moved :
“That a1 sum not exceeding
Rs 5.11,99,000 be granted to the Presi-
dent. on account, for or towards defray-
ing the charges during the year ¢nding
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on the 31st dey of March, 1971, in
respect of "Capital Outlay on Grants to

o

State Governments for Development’.

Demand No. 114 - Loans and ‘dvances by the

Cenlral Government
MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 95,56,98,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3i1st day of March, 1971, in
respect of ‘Loans and Advances by the
Central Governmen!",”

Demand No. 115- Purchast of Foodgrains and

Fertilizers

MR, SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 14,97 95,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Purchase of Foodgrains and
Fertilizers'."

Demand No 116 - Other Capital Outlay of

the Ministry of Food. Agriculturc. Com-
munity Development aud Cooperation

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 11,21,19,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the churges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Other Capital Outlay of the
Ministry of Food, Agriculture, Com
munity Development and Cooperation’.”

Demand No. 117—Capital Outlay of the

Ministry of Foreign Trade
MR, SPEAKER : Motioo moved :

“That a sum  not exceeding
Rs 4,139,000 be granied to the President,
on account, for or towards defraying the
charges during the year endiog on the
J1st day of March, 1971, in respect of
‘Capital Outlay of the Ministry of
Foreign Trade'."”

Demand No. 118—Capital Outlay on Public

Works

MR. SPEAKER : Motion moved :
*lThat & sum not  exceeding

Rs, 1,71,61,00 be 'flnu to the Presi-
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dent, on account, for or towadrs defray-
ing the charges during the year ending
on the 3lst day of March, 1971, in
respect of ‘Capital Outlay on Public
Woiks'."

Demand No. 119—Delbi Capital Outlay
MR, SPEAKER : Motion moved :

“That a sum Dot exceeding
Rs. 1,15,09,000 be granted to the Presi-
dent on account, for or towards defray-
ing the charges during the year ending
on the 3st day of March, 1971. in
respect of ‘Delhi Capital Outlay'.”

Demand No. 120- Other Capital Qutlay of

the Ministry of Health and Family Plan-
ning and Works, Housing and Urban
Development

MR. SPEAKEK : Motion moved ;

“That a sum  not exceeding
Rs. 3,55,%9,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year endinp
on the st day of March, 1971, in
respect of ‘Other Capital Outlay of the
Ministry of Healh and Family Planning
and Works, Housing and Urban
Development'.”

Demund No, 121 -Capjtul Outluy in Union

Territories and Tribal Arcas

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 4,43,23,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1971, in respect
of ‘Capital Outlay in Union Territories
and Tribal Areas'.”

Demand No. 1:2—Other Capital Outlay of

the Ministry of Home Affairs

MR. SPEAKER : Motion moved :
“That a sum not exceeding
Rs. 35,50,000 be g d to the Presid

on account, for or towards defraying the
charges during the year ending un the 3]st
day of March, 1971, in respect of ‘Other
Capital Outlay of the Ministry of Home
Affaine’”
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Demand No. 123—Captial Outlay of the *Capital Outlay of the Ministry of Labour,

M:nistry of Industrial Development Inter-
nal Trade and Company AfMairs

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 1,07,0*, 00 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1971, in respect
of ‘Capital Outlay of the Ministry of
Industrial Development, Internal Trade
and Company Affairs’.”

Demand No. 14 ~Capital Qutlay of the Minis-

try of Information and Broadcasting
MR. SPEAKER : Motion moved :

“That a sum ot  exce:ding
Rs. 88,631,000 be granted to the President,
on account, for or towards defraying the
charges during the year ending on the
31st day of March, 1971, in respect of
‘Capital Outlay of the Ministry of Infor-
mation and Broadcasting’.”

Demand No. 125—Capital Outlay on Multi-
purpose River Schemes

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 3,34,29,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Capital Outlay on Multipur-
pose River Schemes'."”

Demand No. 126—Other Capital Outlay of
the Ministry of Itrigation and Power

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs. 4,2545,000 be granted to the Presi-
dent. on account, for or towards defray-
ing the charge during the year ending on
the 31st day of March, 1-71, in respect
of ‘Other Capital OQutlay of the Ministry
of Irrigation and Power'."

Demand No. 127—Capital Outlay of the
Ministry of Labour, Employment and
Rehabilitation

MR. SPEAKER : Motion moved :
“That a sum not exceeding
Rs. 92,58,000 be graated to the President,
on account, for or towards defraying the
charges during the year ending on the
3!!1 day of March. 1971, in respect of

Employment and Rehabilitation".”

Demand No. 128—Capital Outlay of the

Minigtry of Petroleum and Chemicals
and Mines and Metals
MR. SPEAKER : Motion moved :
“That & sum not exceeding
Rs. 17,9,99,000 be grauted to the Pres.-
dent, on account, for or towards delray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Capital Outlay of the Ministry
of Petroleum and Chemicals and Mines
and Metals'.”

Demand No. 129 —Capital Outlay on Roads

MR. SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 9,10,57,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending on
the 31st day of March, 1971, in respect
of 'Capital Outlay on Roads'.”

Demand No. 130 —Capital Outlay on Ports

MR. SPEAKER : Motion moved :

“That a sum not  exceeding
Rs 1,41,90,000 be granted to the Pres-
dent, on account, for or towards defray-
iog the charges during the year ending
on the 3lst day of March, 1971, in

respect of *Capital Outlay on Ports’.

Demend No. 131--Other Capltal Outlay of

the Ministry of Shipping and Transport
MR. SPEAKER : Motion moved :
“That a sum not exceeding

Rs. 2,75,48,000 be granted 1o the Presi-
dent, on account, for or towards defray-
ing the charges during the year endiog
on the 31st day of March, 1971, in respect
of ‘Other Capital Outlay of the Ministry
of Shipping and Transport’.”

Demand No. 132—Capital Outlay of the

Minilstry of Steel and Heavy Enginecring
MR, SPEAKER : Motion moved :

“That a sum not exceeding
Rs. 14.67,12,000 be granted to_the Presi-
dent, on account, for or towards defray-
ing the charges during the year ending
on the 31st day of March, 1971, in
respect of ‘Capital Outlay of the Ministry
of Steel and Heavy Eupino_erin;‘.“
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Demaid No. 133—Capitd]l Outlsy on Aviation
MR. SPEARER : MBfidh mbved :

“That @& sum not  exceeding
Rs. 1.81,67,000 bé ghited to the Piési-
dent on account, for 6t tiwards defrdy-
ing the charkés during the yeat enditig on
the 31st day of March, 1971, in respect
of *‘Capital Ouotlay on Aviation’.”

D. G. on Account

Déniand No. 134—Other Capltal Outlay of
the Ministry of Tourlsm and Civil Aviation

MR. SPEAKER i Motion moved :

“That a sum not excecding
Rs. 2.27,17,000 be granted to the Presi-
dent, on sccount. for or towards defray-
ing the charges during the year ending on
the 3ist day of March, 1971, in respect
of ‘Other Capital Outlay of the Ministry
of Tourism and Civil Aviation".”

Demead No. l!!—-Cit:'lui Oiiflay of the

Department of Atorilc Energy
MR. SPEAKER : Motion moved :
“That =a sum not exceeding

Rs. 9,05,48,000 be granted to the Presi-
dent, on account, for or towards defray-
ing the charges during the, year ending on
the 31st day of March, 1971, in respect
of ‘Capital Outlay of the Department of
Atomic Energy"."

Demand No. 136—Capltal Outlay on Posts
and Telegraphs (Not met from Revenuc)

MR. SPEAKER : Motion moved :

“That & sum not exceeding
Rs, 14,71,17,000 be granted to the Presi-
dent, on account for or towards defray-
ing the charges during the year ending
on the 3ist day of March, 1971, in
respect of ‘Capital Outlay on Posts and
Telegraphs (Not met from Revenue)'.”

Demand No. 137--Other Capital Outlay of
the Deperiment bf Conimunications

MR, SPEAKER : Nioilon moved :

“That a sum not exceeding
Rs. 30,63,000 be granted to the President
on account, for or towards defraying the
charges during the year ending on the
3 -t day of March, 1971, in respect of
Other Capital Qutlay of the Department
of Communications',"
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before thé House.

356
The Demands are

SHRI DATTATRAYA KUNTE (Kolaba) :
I rise on a point of order under rule 206 (2)
which reads :—

“Each demand shell contain first a
statement of the total grant proposed
and then a statement of the detailed
estimate under cach grant divided into
items.”

I read out in my sp2ech from the
explanatory Memorandum,

MB. SPEAKER : 1 understand, you
mentioned it in your speech on the Budge!.

SHRI DATTATRAYA KUNTE : 1
must formulate my point of order. 1 must
make my position very clear., A demand of
R+, 275 crores has been made for non-Plan
loans under the item “Loans and Advances’.
I would not have raised the point of order if
the Prime Minister or the Finance Minister
would have given the details, But the
Finance Minister was pleased to say that
though this assistance is ftor Plan purposes.
that it is not called loan at all but it is called
assistance in order to cover up their gaps,
she said that the names of States could not
be given now because the resources position
has not been ascertained yet. Even the
Government of India, today, at this hour, at
630 P.M. is not sure as regards the
resources position of the States and. there-
fore, we do not know how much is to be
given and to which State it is to be given,

Rule 206 (2) very clearly lays down that
the details are 1o be made available as to
how they are going to spend Rs. 275 crores
beforc 31st March,  And they are making a
provision of Rs. 174 crores for the next
year. Il today. on the 17th March, 1970, at
6-30 P.M., they are not clear as regards the
details, how does the Government expect the
House to-vote on “Vote on Account™. What
are we to vote for ? I do not want to dilate
about it. 1 have raised a very small and
clear point. Let the details be given. If
the Prime Minister had given the details, 1
would have been satisied. I am not one of
those who said that it will be used badly or
wroogly. I was patiently hearing the Prime
Minister and she quietly said that the details
ar: not available and that the resources
position has not been ascertained. We would
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like to know the details before you ask us to
vote for it. I want your ruling on this.

DR. RAM SUBHAG SINGH (Buxar) :
It is @ very pertinent point.

SHR1 NATH PAI (Rajapur) : Sir, the
aspect dealt with by the Prime Minister was
about the allegations regarding the political
use of the funds available. We are not
interested in that.

1 would like to draw your attention to p.
107 of the Demands for Grants present to
the House, the actual part of which did
appear in her reply verbatim. It says :

“In order that the implementation of
the State Plans is not hindred on this
account, it has been decided to provide
speciul assistance in the form of non-
Plan loans to such States. The total
requirements in this regard in the current
year are placed at Rs. 275 crores of
which Rs. 7> crores would be met from
the sanctioned appropriations and,
accordingly, an additional sum of Rs. 200
crores is now required.”
Having read this, may 1
which says :

“Each demand shall cootain first a
statement of the total grant proposed
and then a statement of the detailpd
estimate under each grant divided into
items.”

My hon. friend, Mr. Kunte’s point is
sustained by the latier part of this rule that
a statement the detailed estimates under
each grant shall be provided under each
item. My submission is that the sum has
been asked for, it is being provided and we
arc entitled under the Rules of Procedure
under vour Directives, o konow what are the
principles and the details of the disbursement
of the sum that has been asked for.

Before I conclude, may I read Rule 207
(1) which savs, during the General dllcumon
on the Budset 1 quote :

- the House shall be at libe:ty to
dlscun the Budget as a whole or any
question of principle involved therein.”
This bas to be read with Rule 206 (2).

Then, the cogency of the puint raised by
Shri Kunte becomes clear.

1 hope, Sir, we will get a satisfactory
reply as to why there is absence of details.
We know that the help is being given and

read Rule 206
(2

—

PHALGUNA 26, 1891 (SAKA)

A8

may be, there just considerations far the
requirements or the needs of the States. But
the House is entitled to know how this sum
is being distributed and what arc the under-
lying principles.

st vy fomd (R) : qerw T,
FIAga AN g w famr g @ W
w1 T 7R S 9ifgy Wk 9§ 9%
7w frota &ar sfge, wre d@wg @ ot
fafaa | 1€ wror o ama 9w 4@
g frew sy wr & g 9 T AT
T T TR A A WA | WAT a%
at o€ fowma W@ & | omhiw F AR
& 'aTe v # w0l i A wm owree
TR A ¥ Ay g a1 o e
@ ¥, wefan @ owwew s ww
AfFw | 38 & v wrew §

weqe WElEd, SOt WA o ¥ W
a F1 awrg RF gu AT e W
garar fear | wa onfar wew & o\
fawmfed Baw 1 qardl aff 199 &
AT 7T ¥ WA T@T TE | GG FTINW
9T qEW FA &1 W7 AGY fear | cnfam
FHma #Y fawrfal 9v agw s A
seTa FE O g grg wex woz §
g AT AT Twdl | Wi s AAriEw
fear mar @ w& % aga ard Afawi &
& I9 G &) qw www ag b,
v & 69 Rfaq | v qg wY

“The Budget Estimates werg fraged on
the basis that 70 per cent of the assistance
would bein the form of loans and 30
per cent in the form of grants. It has
since been decided that the dsvelopment
Plags of Ladakh area in Jammu and
Kashmir, Hill areas in Assam and of
lealand would be financed to the extent
of 90 per cent h;r way of grant and 10
per c2nt a4 loap."”

1 Afdi & vt o @ afeaAa T A

A e A Ffeag At 175 F0%
T AT TR s frar g 99w o0E
at ag warg fr fe fagidl & oo

(Gen.) 1970-71
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[t =y fawa]
X g% dt% w2z e ag fear @ 7 -
w7, 97 UF A% efEereh 6 @ &)

T %1 a9 F F A0 9T Sfger g
& wrEdfwr At fge emaraa &
foger samaT =7 ama & &, odf 9w
w2w &, 99T @, FEwE 2, Teredn g,
aga § e R foge gu @1 o -
¥ FT T WAAT # 7 WA qOATET 3
FEYEY o 9@ A "R dT 9 ®ew
o W ww " aga fogE g € )
faaré & aw@ & W@ A wEOw &,
Aq7 8, oA @, g e & wowa #
agT frge gu & 1 @Y waw wEww, W
F TA TAT FT qAfEE W7 @
|If2AT & WG 9T @F FITA 77 WG
Ag A X AL WAAT | NG Q@A THAAIT
Teal &1 afoaer #Y @, 99 & fagid
fafea fau oma sitc 9@ % awder @
9T IE F AT 4 A1 WA oFrIT @A
T T A ¥ | §H § FAY agE A
mfagagfam'} FRWE | 719 % gw
q w9 f& gy F1§ wmAfar
fafeaa #30 | afFa 10 awg a1 ¥ W@
fear sr w@r g W wAAT AT ¥ O
TH TS g T SuTar WEw ¥ aTer
§ T & T 9% ArH gy e Tew-
AAT & fagrs ¥y feqr s amEr
g & R 9T Arew & fau dA
TR

WU oEr g ... (swwww).,
W FT T Og I WIT g st @
% & ? morer wgtew, TEm W e
AR AN W AR 2 IEAE

*“I'he excess in the Revised is mainly
due to additional loans to be provided to
States towards expenditure incurred by
them on relief operations in areas affccted
by drought, floods and cyclopes...”

MARCH 17, 1970

(Gen.) 1970-11 360

HT TG I AHEAT FYAE A
a1y F foa T faar m | uw =
fm wd | dfeT www wERg, SR
& ¥ 1 vaRw femiz oft ¥ A gl 1w
FHa< Ft (g #§ § § 0F F2TA @HC
gATT 9reaT § | 78 fergeara & arfear-
Wz & art § 9 afeamagr dfew #
eI wRfrargm g & A 7
afaw & a1 quet afaw w wfas dar
g fFar mar at A A H Ay F
AT ATAFT dET a1 AT Aifed | g
foea & 53 aga & qun fr #& W
A & AT i WTAT AY ALY 2 | ST wEr
fe 7t wmr ) gL gwTd wedt g A
gW T wigz ¥7 ¥ feq, ¥eqd AgiEq,
o AT Afadt & o ard & 97 o ==
FT FT AT AT F1 AT T W T
7 ANZ-HH OFTIZ 9 A2 7 7, H@iF
ug @ F wlagred F1 Fanw )

wia § OF uF giwifaw ama A
SEATE | W@l aw fawiam "Wt w1
HaTA ¢ 48 AT IH AaA & gfaq foreH-
7T § WIT T/ A& a1 g1 wfewre & &
FITAAA AIAE] ® ®ed a1 fawme &
far faar @ @@ ¥ wawHl SAF1 q
T & W

HE AT T TH 7EA & WA
0 waT F M WO AR, e
Qig=FTd F1 TAT FET WG Fd=w § |

SHRI S. R. DAMANI (Sholapur) :
These points have been raised by the hon,

Member in the budget speech, Now he is
only wasting the time of the House.

SHRI VIKRAM CHAND MAHAJAN
(Chamba) : He is relying on wrong rule and
on that he is making a submission, Please
turn to Rule 214. This is the relevant rule.
Rule 206 does not deal with Vote-on-account.
Rule 214 deals with it. The objections are
pot maintainable in view of Rule 214,
Kindly see Rule 214, It says :
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*A motion for vote on account shall
state the total sum required and the

various amounts needed for each
Ministry, Department or item of
expenditure which compose that sum

shall be stated in a schedule appended
to the motion.”

They are relying on Rule 206. Kindly
read Rule 206 which they are relying upon.
This is Rule 206 which I will read. I will
read sub-clause (2) which is the relvant
thing now. It says @

“Each demand shall contain first a
statement of the total grant p.oposed
and then a statement of the detailed
estimate under each grant divided into
items.”

That is the distinction. Look at buth the
rules to find out the basic distinction. Under
Rule 206, sub-clause (2) you will have to
give detuils of each item. That is what
they are asking for. Under Rule 2i4, you
do not have to give details. Therefore, the
point of order is not in order.

SHRI DATTATRAYA KUNTE : 1 have
to make one submission, Shri Mahajan
has read out the rule relating to Vote on
account. On page 1 of this book you will
find ‘broadly the provision represents 1/6 of
the estimated gross expenditure included in
the Demands for Grants. except n ccriain
cases where the expenditure is spread over.”
Therefore, when 1/6 of the expenditure of
the Demand is involved, this rule is very
relevant,

SHRI NATH PAl : There is no reply ;
you may uphold the point, Sir.

MR. SPEAKER : Let me hear the Law
Minister.

DR. RAM SUBHAG SINGH : The
Prime Minister said that no assessment has
yet been made with regard to § States. The
Planning Commissicn has also not made any
assessment of the total requirements. And,
therefore, this is 8 most arbitiary provision
that has been made with a view to enli ting
support from the States aod to throttle the
Government in the States which are not in
their favour,

St qHo gWe Wiet (qAT) : werw
g, ' ¥ EHT ¥ qF g
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sreaT g 1 7 fewor fae qv ggi WA
fegr mar &, W7 W & AE-WEA-
TFISE QI FTAT §, @ SAE iy
faem foar o | 7 e oy T

% @

THE MINISTER OF STATE IN THE
MINISTRY OF FINANCE (SHRI P.C.
SETHI) : Shri Kunte has asked whether the
inclusion of Rs. 175 crores wshould be
deemed a new service, ouestion of tresting
thisas a new service will have to be
considered in the light of the PAC's recom-
mendations, The PAC's recommendations
in this regard are contained in their 11th
and 50th Repirts which do not, however,
envisage extention of to new service or new
instrument of service concept to loans to
States.

SHRI NATH PAT : Is it a loan ? For
how long ?

SHRI DATTATRAYA KUNTE : How
much of it is recoverable and under what
rules 7

SHRI P. C. SETHI If hon. member
would care to look at page 97 of the Book
of Demands of Finance Ministry, Demand
114 the Leading is ‘Loars snd Advances by
the Central G vernmeni’ This is under
that heading. This cannot be conceived of
as a new service. | would certainly agree
that had it been a new service, there would
have been difficulty., But according to the
position as explained by me, this is not a
new service.

Then it hae been amply made clear that
the disbursenient of this amount of Rs, 175
crores had to be decided after consultation
with various States and the Planning Commis-
sion. 1 can assure the hon. House at this
stage that when these figures are decided
upon, we will certainly inform tbe House.

SHRI DATTATRAYA KUNTE :I
must clarify the position. The Minister
lias swid that details have to be worked out
after consulting the States.

ot go wo w (¥TAN) : W,
7EI%Y, 4E AL WIS W § 4T T
fobor §, w7
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SHRI DATTATRAYA KUNTE: It is u
point of order. I am not making & speech.
Iam seeking a clarification  from the
Minister.

MR. SPEAKER : Do not makeita
debate. When you mentioned your point of
order, 1 heard you.

SHRI DATTATRAYA KUNTE : My
only question is : When the Minisier said
jyst now that the details cannot be decided
till there is consuliation with 1he States,
does it satis(y rule 206(2) ? As long as that
Is not done, the Demand could not be put
to the House.

Another point is that he is referring to
the next year. But in the current year, as
I pointed out, they are going to spend as
much as Rs, 275 crores before 3! March.
The Prime Minister said that they have
discussed it with the Planning Commission.
The Times of India suys that rules must be
framed. Why not lay the scheme before the
House. This is the information 1 want. |
am not making a speech at all,

MR. SPEAKER : Still he has made it.

SHRI P. C. SETHI : Ino further claiifica-
tion, I may say that this is not the position
only this year, In 1966-67 and 1967-68, we
gave Rs, 108 crores and Rs. 1lb crores
respectively.  As far as the current year is
goncerned, the figure of Rs. 275 crores has
been given. But what has been done is only
a provision in advance keeping in view the
previous experience we have had.

AN HON. MEMBER : What are the
Dprinciples ?
SHRI P, C SETHI : With regard to

Rs. 175 crores, the details are to be decided
gfter consultation with the States. These
will also have to be decided after consulta-
tion with the Planning Commission.

MR. SPEAKER : Fcr the time being
we will pass on to the next item, and I will
give my ruling later. 1 will consider all
thesc objections.

THE MINISTER OF PARLIAMEN-
TARY AFFAIRS, AND SHIPPING AND
TE ANSPORT (SHRI RAGHU RAMAIAH):
The matter has been raised and asawered.
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of Union Terrvitori.: Empioyees

Now, we should proceed with the Vole of
Ac:zount.

MR. SPEAKER : We take up item

‘No. 9, Discussion under Rule 193.

18.58 hrs.

DISCUSSION pg: REVISION OF
SCALES OF PAY AND ALLOW-
ANCES OF EMPLOYEES OF
UNION TERRITORIES

st sitarr e (SoEhg) oA
agrT, it 79 G @ gAR T 9E
ot & gfag g & 36w & faw-
faor % o awen faar 3 a@ fegwraw
ST & A OF Hr@ T FHAAT
F fom wwe #1 famm gd @ AR
TUE ¥ WG ATT FOIC THTA FH-
arfeat (gfraw 2fEY) ot fom s+
e feafa &1 gy +T 98T & 9w
famfesr % & ag fagre sy &
ATEaT § 1 gt ) A @ g 0g-
aefY, o WeETm W AWO W WEA &
wrae Iufeqa &1 & Iy 9ed 71 W@H
TH AT F T HIET FAT AEAr g F
28 wmwem, 1969 T AT eqmATRE
YEATT & IO AWA Fr 41 fF qedg
¥ 6 gume AT FHATG oA g9,
fereer sixw ar efamn # e 9
frar mr % S g farse T @t
I @ FHerfat wt faw @ g,
gl faer & wix 9w famfasr & oo =1
qr

“The Government are advised that
the legal position with regard to these
unallocated employees, so long as they
remain unallocated to any State, is that
they will be deemed to be employess of
the State of Punjab on deputation to
Chandigarh. Therefore, these employees
will be entitled to Punjab scales of pay,
Government have accepted this advice

and will take action accordingly.”



